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Cues apiaat "',atiaa POlle7' 

U51. SHRI H. M. SA. W ANT: Will 
the Minister of RAILWAYS be pleas-
ed to state: 

(a) how many cases against reser-
vation policy of the Ministry. of Rail-
ways in respect of Scheduled Castes 
aDd Scheduled Tribes are pending in 
the various High Courts and Supreme 
Court of India; 

(b) in how Many SUch cases stay 
; ~ders has been vacated by the Courts; 

(c) the number of cases in which 
stay order has not been vacated; and 

(d) if so, what action has been 
taken:fOr getting the stay orders 
vacated? 

THE DI2PUTY MINI$TER IN THE 
~Y OF RAILWAYS AND IN 

DBPAB'1'.MDTT OF PARLIA-
Ml:N'rMY .uTAlRS (SHRI JIALLI-
ltAR.nJH): (a) AbcNt 201. 

(b) a. 
(c) 117. 

(d) Vicorous attemPts are being 
made to get the stay ()I'CIers !Vacated 
through the Government Advocates. 

..... t Ro*r& 

4452. SHRI T. M. SA WANT: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether 4O-Point Rosters have 
been operated ,ince the reservations 
in promotions ha,ve been challenged 
in the High Courts and supreme 
Court; 

(b) if so, how many Scheduled 
Castes and Scheduled Tribes emplo-
ye"es in each department and each 
category right from ClasS I to ~ss 
IV have been provisionally promoted 
against the 40-Point Roster from 
October, 1979 to November 14, 1980; 

(c) how many general candidate. 
have becm promoted against reserved 
roster point dUl'in·g the stay order 
granted by the Supreme Court and 
other High Courts; and 

(d) whether Government propose 
U; treat these pOSts as carry forward 
vacancies in the light of Supreme 
Court judgement dated 14th Novem. 
ber. 1980 in the Akhil Bhartiya Sosit 
Karamchari Sangh Case? 

THE DEPUTY MINISTER IN rrHE 
MINISTltY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS <SHRI MA.LLI-
KARJUN): <a) to (d). The jnforma-
tion is being collected from !Various 
Zonal Railways/Produdion Units and 
will be laid on the Table of the Sabha. 

Be eraJtln_t of QIaIaIeIw 

4453. SHRI T. M. SAWANT: Will 
the Minister of RAILWAYS be pleas-
-ed to state: 

(8) whether it is a fact that thel'e 
has been a baD on the direct recruit-
JD4IDt of CHIdes'll On -the India. .lWL 
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